FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF REGENCY WORLD

CONSULTING LIMITED
Relevant Details
1. Name of corporate debtor Regency World Consulting Limited
2 Date of incorporation of corporate 23.12.1985
debtor
3. Authority under which corporate Registrar of Companies, Delhi
debtor is incorporated / registered
4. Corporate Identity No. / Limited L74210DL1985PLC021863
Liability Identification No. of
corporate debtor
5. Address of the registered office and C-36 Basement Friends Colony East, New
principal office (if any) of corporate Delhi, Delhi, India - 110065
debtor
6. Insolvency commencement date in 30.06.2025 (Order was communicated to the
respect of corporate debtor IRP on 01.07.2025)
7. Estimated date of closure of 27.12.2025
insolvency resolution process
8. Name and registration number of the | Mr. Deepak Arora
insolvency professional acting as Regn. No. - IBBI/IPA-003/ICAI-N-
Interim Resolution Professional 00418/2022-2023/14120
9. Address and e-mail of the Interim ipdeepakarora@gmail.com
Resolution Professional, as registered | Address: 17, LGF, Defence Enclave, Vikas
with the Board Marg, East Delhi, Delhi-110092
10. | Address and e-mail to be used for cirp.regencyworld@gmail.com
correspondence with the interim Address: 17, LGF, Defence Enclave, Vikas
resolution professional Marg, East Delhi, Delhi-110092
11. | Last date for submission of claims 15.07.2025
12. Classes of creditors, if any, under NA
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals
identified to act as Authorised NA
Representative of creditors in a class
(Three names for each class)
14. | Relevant Forms and https://ibbi.gov.in/en/home/downloads
Details of Authorized Representatives
(AR) are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of the corporate insolvency resolution process of the M/s Regency World
Consulting Limited on 30.06.2025.



https://ibbi.gov.in/en/home/downloads

The creditors of M/s Regency World Consulting Limited, are hereby called upon to submit
their claims with proof on or before 15.07.2025 to the Interim Resolution Professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Date: 02.07.2025 Deepak Arora
Place: Delhi IBBI/IPA-003/ICAI-N-00418/2022-2023/14120

AFA Valid up to 30.06.2026
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HINDUJA HOUSING FINANCE LIMITED )
Hepistered Office: No. 167-184, 2nd Floor, Anna 5atal, Saidaped, Chennai-G00015 i
Branch office:F-8. Mahalaxmi Metro fower, Sector -4, Vaishali, Ghaziabad-201011 sousinG Finance
ALM ARUN MOHAN SHARMA BE00B5E599 CLM SHWETA ANAND BOTEAI043T
PUBLIG NOTICE DF PHYSIGAL POSSESSION OF IMMOVABLE PROPERTY

To, 1. M. Murar Ghhote Lal 2. Me Laxmd Murar Bolh AL Hazra No-214, Chrislian Nagar, Bagu
Vill Mavai, Mear By Church House, Vijay Magar, Ghaziabad Up-201001. Whereas vide Order
dated: 16-02-2025 patsed by Ld. Additional Disirict Magistrale, Ghazizbad ihe Physical
possession of the property being All 1hal plece and parcel of Portion of Residential Plot ol Land
area measuring 60 Sq. Yards Le. 50.16 Sq. Melers, comprised of Khasra No. 214, Siuated at
Christian Nagar Bagu, in the revenue estale of Village Mawal, Pargara-Lond, Tehsil & District
Ghaziabad, {U.F} Boundaries: East- Plot ol Sanjay, West- Piol of Mupesh, North- Passage S 1L,
South- Bthers Property has been faken over by M/s Hinduja Houging Finance Ltd.on 26062025,
Ta, 1. Mr, Ravindra Kumar 2, Mrs. Anju Rand Both At; Rio- H. No 564, Lawar Khas, Maend, Uttar
Pradesh, India-25022. Whereas vide Order dated: 11-04-2025 passed by Ld. Additional Mistricl
Magisirate, Ghaziabad the Physical possession of the properly being AN that plece and parcel of
Portion of Plot Mo 128, Flat Mo SF-1-LIG area measuring 35 sq yards comprised In Khasra No 299,
Situated in the abadi of Gall Mo 12, Ashok Vatika Village Pzsonda Pargana Loni, Tehsil and Disirict
Gihaziabad LipPlot Mo 128, Fiat No SF-3-LIG area measuring 33 5q yands comprised in Khasra Mo
294 Situated in the abadi of Gali He 12, Ashaok Watika Village Pazonda Pargana Loni, Tehsil and
Diztrict Ghaziabad Up has been laken aver by M/s Hindufa Houging Finance Lid. on 27.06.2025.

Ta. 1. Mr. Sunny Mehrz Address: B-95, T F F Doggal Celony, Khanpur, South Delki, Metra,
Defthi India- 110062 2. Mrs. Seema Seema Address: Bhainsa, Meerut, Urban, Uttar Pradesh,
India - 250407 3. Mr. Rakhi Rakhi, Whereas vide Order daled: 29-03-2025 passad by Ld,
Additional DMstrict Magisirate, Ghaziabad the Phyzical pozsession of the praperty being All
fhat piece and parcel ol Porlion of Aparfment Ma, SUN-3-12801, on %3th Floar, aréa
measuring 675 5q. Feel, Group Mousing Project known az “MIGSUK ROODF", Shuated at
Khasra No. 4,5 & 51, Raj Nagar Extension, Sikrod Uttar Pradesh Ghaziabad, has been taken
awar by M/ Hindufa Houging Finance Lid.on 27.06.2025.

The Domowes 0 prarficutar and T pubic I;".'!=:II'.:I-.’I|-:|].IE herely cautioned not 1o deal wil the roperty
ani any daalngs with the property will b2 subsjact fo the charge of M's Hndujz Housing Finance Lid,

[ Diate - 02017, 2025 Piace; Gnazanan &0)-, fishorsed Ofcar- Hindus Housing Fnance Limed|

HINDUJA HOUSING FINANCE LIMITED B

Corporate Miiee No., 167-169, 2nd Floor, Anna Salal, Saldapet, Chennal- FECLIERIG FITARNCE
GO0015, and Bramch office: a1 F&, first floar, Mahalaxmi Tower, Seclord, Valghall, Gharlahad-
201070 Authorized Offices: Mr, Arun Mohan Sharma, Contact Mo, 00898999,
Email: grunmokan.sharmadthindujahousingfinance.com;
Hale 0T Immavable Assels Charged To HAFL Under The Securiifsation And Reconstruction O
Fimancial Assets And Enforcement OF Securify Imferest Act 2002 {3arfassi Act).
The undersigned as Authanzed Officer of HHFL has taken pyer possession of the schadule property us!
14(1} of the SARFAES] Aot Public &t |arge is sicerned that the secured pogerty 35 mendioned o the
Gehiedule are avallable for s2e throegh Priviate Treaty. as per the terms agreeable so HHFL for realizatian
of i's dues on “A5 15 WHERE E5 BASIS" and "AS 15 WHAT |5 BASIS", Standard 1erms & conitions. for
sale of property shrough Private Treaty are as under, 1, Sale throogh Private Treaty will be on “AS 15
WHERE 15 BASIS" amd “A5 13 WHAT 15 BASIZ". 2. The purchaser #il be reduired to depasi 25% of
the. s3e considerstion on the ned working day of recelpt of HHFLs acoeptance of offer for purchase ol
property and the remaning amount within 15 days thereatter 3, The purchaser has to deposit 10% of
the offered amaung along with apokcstion which wil be adjusted against 25% of the depasit t be mads
35 per clause (2) sbove. 4, Failure fooremit the amaunt @5 reguined under claiss (21 above will cause
forfesture of amount akeady paid iIncludng 10% of the amount paid akong with applicatan. b In case-al
rOn-acCentance of affér of purchase by s HHEL, the amount of 10% paid aloog with the application
will e refunded withoud sny erest B The properly s Deing sold with all the esssting and fuluse
esGUMmbrances wheltss Known or uknowt 1o HEEL. The Authedized Offces  Secuned Graditar shall mol
b responsible in any way Tor ary third-party elaims | sights / dues. 7. The: putchaser should conduct
chu diligente o 3 EEpects relabed o e praperty (urder sak thicuegh private Testy) o his sabisfaction,
The purchaser shall nal be enlitted 10 make &y cisirm aainst e Authorised OIfsss [ Secured Grsdilos
iri thig rogard o & laber dale B, HHFL resorves e nghl b reject any alfér of purchasio withoud assigning
ary reasan. B, In case af moee than ong offer, HHFL wif accept the Feghest offer 90, The indenested
partligs may conlact e Authorized licer for further deta®s ) claddicalions and dor sobmitling U
apmlication on o befors TE.07.20@6. The Process shall be concludéd om 17.07.2025. 11 The
purchaser has b hear all stamg duly, repistrafion fee, and olber axpenses, laxes, dulies in respect ol
purchase ol the property, 12, Sake ghall be in accordance with the prowisions of SARFAES] Act/ Rules.
Echedule ﬁu"F‘;'r‘Ep-arﬁ - The Residential Flal bearing o, B-3. RIG, first Floor, back side.
without roof rights, Bullt on Plot No. 67119, area measuring 60 5, mirs, situated in Seclor-6,
residentzal Cobony, Vaishali, Ghaziabad, Teshil & Distl. Ghaziabad (UL.P).
RBeserve Price Rs. 29,00, 000/ (Rupees Twanty Lakh(s] Onlyl

Place Glsiated Dot OF OF 2025 Sd- Aulbensod Oficer- Hindisia Hopsing Fmance Limided)

FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation 6 of tha Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
REGENCY WORLD CONSULTING LIMITED

RELEVANT PARTICULARS

Mama of corporate gebior | Regency World Consulting Limited |
Dzie of incorparation of corparste debioe | 23,12 1985 |
Auithonity ender which corporate detbbaris | Regisirar of Companies, Celhi
incarparaled / regislerad

4 Corporate ldenbty No  Limited Liakdity
Idertification Mo, of corporate defitar
Adrass of the regstened office &nd |C-36 Basement Friends Colony East. New
pencipal office 4if arw) of corporate debior [Delbi, De®i, India - 110065

6. |Insohency commencemeant date in respect | 30062025 (Onder was communicated o
of corporabe deblor thr IRP an 0107 202:5)

7. |Estimated date of closurs of insolvancy 127122025 |
rasalulion procass !
4. |Mameand regiziration number of the Me. Deepak Arara

ingalvency prolessional acling as Inlenm  |Fagi No. - IBEIAPA-DOIICAL-N-
___|Resglution Professanal 0041 B/ 2022-20231 41 20

8, |Address and e-mail of {he Inferdm |indeapakarara@gmall.cam
Resolution Profeszional, as registerad with | Address: 17, LGF, Defence Endave,
the Bogrd Vikas Marg, East Delhi, Dalk-110092
10, |Addrass and e-mail to ba used foe CEp. regencyworiciiomall.com
comespandence with the nterim resoluion |Address; 17, LGF, Defence Enclave,
professipnal {Wikas Marg, East Delhi, Delhi-110092 |
11, [Last date for submission of claims 15.07 205 |
12, |Classes of creditors, if any, under clause |NA |
(b of sub-section (BA) of secfion 21
asceriained by the inferim resolution
professional

13, |MWamas of Insclvency Profassionals

iandified b act &2 Aulhonsead MA
Regresantative of creditars in a class
( Thraa names for aach class)

14, |Retavani Fomms and

Dedails of Authonzed Representatives
[AR] arg availabls ab

Molice i hereby given tat the Nafional Company Law Tribuneal has ordered the commencement
of the corporate inscivency resslution process of the Wi Bagency Wordd Consulling Limibed on
500 2025,

The creditors of Mis Regency Word Cansulhing Limited, are hereby called upan b submit ther
claims with proof on ar before 15.07.2025 ko ke Inferm Resolulion Professional sl the address
menfiched against endry Mo, 10

The financial credilors shall submit their claims with praof by alectronic means only. All ather
crediors may submit the caims with proot in person, by pos! or by elactanic means

Submigsaon of false or misteading procds of claim shall aliract penalies

rafpal—

LT42100L1955PLCO2 1863

R

hifpsiithbe gav inienhomaidownioads

Sdl-
Deepak Arora
Date: 02.07.2025 IBEIIPA-D0INCARN-00418/2022-202314120

Placa: Dethi

FORM HO. ING-26
[Pursisant to Rule 30 of Companies (Incaparalion)
Rufizs 2014)
Advarizament io ba pubkshad in Mawspapar for tha
change n Registered Office of the Company from
o shal o andlhe
Before the Central Government
Marthern Reglion Bench, Daelhi
In the mager of gub-section 4 of sacion 12 of the
Corganes A 2 band ciase (o) of sub-sacion (3} OF
Fuda 30 of tha Companias (Incomoraiion) Rulkes 2014
AND
I thie matler of MIS VISIT HEALTH PRIVATE
LIMITED, having ils Regstarad Oifica al Buidng
Mo, 237, Qidnla Indusirial Estale. Phase 3, Marth
Dalhi - 110020, Delhi N L
heatice: w5 ferety’ given 1o Gerwral Public thal the
company proposes to maka [ha: application o the
Central Governmen? undar seclion 13 of tha
Companies Ach 2013, seeking confirmation aof
alberatian -af Memorandum of Companies of lhe
compaay in %8rm of spacial resolulion passed al
Extra ardinary Ganera Mesting held on Mamday, 307
Ciay ol Juna, 2025 fo enable s compary b changs
ita Registered Office from “NET of Delhd™ to
“State of Uttar Pradesh”.
Ary parsan whosa interestis Fkely bo be sffected by
the prapos2d changs, may deliver sither on MCA
pordal [www mca.gavin] by filling invesior
camplaind farm or cause to be deliver ar send by
regpisteed pashaf histhes abjections suppored biyan
affdavil stating the nature of hisher milerest and
ground of coposiion bo the Regional Director at the
Adkiress B-4 Wirg, & Floor, Paryavaran Bhawan,
Cat Cormpia, Masw Detbr - 110003, withn 14 D of
date of publication of this nolica wilh & copy o tha
applicant company at iis registered office at the
ackdress rundiond below,
Adldress of Registensd 08 Building Ma. 237, Oithla
Industnal Estate, Phase 3, North Delhi 110020, Delhi
Far amd on behalf of
VISIT HEALTH PRIVATE LIMITED

Sdi- Sk
Chetan Amand  Shashvat Tripathi
Dérector Direcior
DiM; 07250312 DIN: 0TE545%6
Data : 01.07. 2025
Place ; Dalhi
FORM NO. INC-26

[Pursuant o Rule 30 of Companies
{lncorporation) Rubes 206141
Advarisemeant o be published in Mewspape
[or the change in Fagisiered Ofice of e
Comparny fom one stada o another
Before the Central Government
Horthern Reglon Bench, Dethi
In the matler ol sub-section 4 of section 13 ol
W Compandes A 2085 and clhuse 1a) of
sub-sachion (&) of Rule 30 of $ie Comparies
(incorporation] Rutes 3014
AND

In the mator o M/S ARP RESOURCES
MANAGEMENT PRIVATE LIMITED havin
iz Regstered Office at B-134, 3, Fhoor,
Shed Okhla Indusirlad Area, Phase-1, Okhla
Industrial Ares Phase |, Sowth Dealhi, Mew
Dialhi, Thakhi, India-110019 ... ...Patitianar
hiofce = haneby given o General Public thet the
COMPENY QIODOses 10 mawe e appication b fhe
Conilral Gewernmenl under secion 13 of e
Companies Aci 23, =eshng comfFmation of
alieration of Memarandum of Companies of e
campany in lerm of soecel resokibion passed al
Exira ardnary Genaral Masling hald SATURDAY,
10" DAY OF MAY 2025 1o anable the comgaeny 1o
chanoa 15 Hegsiered (fipe tom “the Malional
Capital Territory of Dedhi™ 1o "the State of Utiar
Pradesh®.
Ay persan whose interesl is ety 1o be ahecied by
Ihe proposed change, may deliver aifher on MCA
portal [www.mcagovint by filling lewestor
complaini farm ar cause 1o be delives or send by
resgishernd posl ol Rl abjechons suppahed by an
affidanit stefing the nature of hisfer interasi and
graund af eppastion ¥ the Regional Director 3 tha
Auftress B-2 WING, 27 FLOOR, PARYAVARAN
BHAWANM, CGO COMPLEX, MNEW DELHI 1100403,
within 4 Days of date of publication of Shis notice
willva copy e apglcand Som paeny 3 0IS redishened
offica at the addrass menionad beiow:
ADDRESS OF REGISTERED OFFICE: B-134,
1" Flaor, DOA Shad Qkhla Induateil Ares, Phage-1,
Dihia Induskial, Ama Phase || South Delhi, New
D, Diedhi, India- 110012

For and an bekal al applicant

(Ajoy Kumar Thakur)
Direcior

DiN: 022552583

Diate 02072025
Placa : Medw Dl

FORM MNO. INC 26
[Fursuant to Bule 30 of the Companies (incorporation) Bules, #014]
Advertisement to b pubdished in newspaper for changs in registered office from
one state to another,
BEFORE THE CENTRAL GOVERMENT REGION
(REGIOMAL DIRECTOR, NORTHERN REGIOMN)
Ir the matter of sulysecton |4} of the section 13 of Companies Act 2013 and clausa
i@ ofsuk rule (5) of Rule 30 of the Companies (Incorporation) Rules, 2014
an

in the matter of Hanam Rubber Co Private Limibed having its registered Office at G-
B&, Defence Colony, South Delhi, Noew Delhi, Delhi, India, 1100324

SAppleeant Company
Matice haralny g@ven to the General Pubdlic that the company proposes 10 make
applicaton to the Gentral Government under Section 13 of the Companies Act 2013
soaking confirmation for alteration of the Memorandum of Association of the
compary N the fermd of special resolullon passed at the Extra ordinary general
meeting held on 30/06,/2025 to change its registered office frorm Matlonal Capital
Territory (NCT) of Delhi to “State of Haryana™
Any person whose interest s likely to be affected by the proposed change of the
ragistared office of the company may deliver either on the MCA21 portal
{www.mca.gov.in) by filling investaor complaint form or cause to be delvered or send
by registered post of his/her ohjection supported by an affidavit stating the nature of
his/her interest and grounds of oppositon to the Regional Director, Northam Region
at the address, B-2 Wing, 2nd Floor. Pt Deendayal Antyodaya Bhawan. CGO
Complex, New Delhi = 110003 within fouriesn days Trom the date of pubdication of
this notice with & copy 1o apalicant Company at its registered office at the address
mantioned herein “C-86, Defence Colony, South Delhi, Mew Delhi, Delhi, India,
110024"

For and Behalf of
Kanam Rubbar Co PyE Limited

_ S0,
Date: 04,/07/2024 Anu Wig
Placa: Dyalhi DIrector

HERO HOUSING FINANCE LIMITED

Cantact Address: A-8 Third Floor, Sector-4, Modda-201301. Utar Pradesh.
Ragd. Offica: 0%, Community Cankra, Basani Lok, Vasant Vihar, Mew Dalhi - 110057,
HeroHousing  Ph: 011 49267000, Toll Free Mo: 1800 212 BA00, Email; cutiomer.cars@hanahil.com

Finance Wabsite: waw herohousingfinance.com | CiN: U1 52DLICAEPLEI0148

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

(As per Appandix IV read with rule 8(1) of the Sacurity Interast Enforcement Rules, 2002)
Whereas, the undersigned being the Authorized Officer of the Hero Housing Finance Limied,
under the Securilization snd Reconstruction of Financial Assels and Enforcemant of Securily
Inbarest Act, 2002 and in axarcise of powers confarred under seclion 13(12] read with rule 3 of
the Security Interest (Enfercemant) Rubes, 2002, issued e demand notices as mentioned below
calling upan the Bosmowers bo repay the amaurt mentlaned in the nollce within 50 days fram the
dakeod the said notica.

Thea bomrower, having fadlesd b0 repay W eamaunt, nodios 15 harety glven o e Bormiwer, in particular and
thea pubdic, ingenergl, Ihatthe undersagned has taken possassion af the property dascribad herein balow
In ewaraze ol pawers cordarmad on him wnder section 1314, of e said At nead with rie 8 ol 1ha said
Fiules

The banmraar, inparticular, and the pulic in ganeral. are hareby cautonad nof todeal with the proparky
and ary dealag wilh hepropanty wal b subjsc 1o the charga ol the Hamn Housng Financs Limiled, bar
an ament referred in befow along with interess thersen and penal inserest, charpes, costs elc, from date
froertiorned bk

The borrower's atiention Is Invited to pravislons of sub- section (8] of Section 13 of the Act, in
respact of Hime available, 1o redesm the secured assels

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government, Regional
Director, Northern Region, Ministry of
Corporate Affairs, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of
EARTHTREE ENVIRO PRIVATE LIMITED
(CIN: U74999DL2023PTC440650)
having its Registered Office at
Office No. 209, 02nd Floor, 29 Link Road, Lajpat
Nagar-lll, New Delhi, Delhi, India, 110024

......... Applicant Company / Petitioner

NOTICE is hereby given to the General Public
that the Company proposes to make an
application to the Central Government under
Section 13 of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
Satruday, 14th June, 2025 to enable the
Company to change its Registered Office from
the "National Capital Territory of Delhi” to
the "State of Megahalya”.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the Company may deliver
either  on the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her
objections supported by an affidavit stating
the nature of his / her interest and grounds of
opposition to the Regional Director, Northern
Region, Ministry of Corporate Affairs, B-2
Wing, 2" Floor, Pt. Deendayal Antyodaya
Bhawan, CGO Complex, New Delhi-110003
within fourteen (14) days from the date of
publication of this notice with a copy to the
applicant Company at its Registered Office at

the address mentioned below:-
Office No. 209, 02nd Floor, 29 Link Road, Lajpat
Nagar-lll, New Delhi, Delhi, India, 110024
For & on behalf of
EARTHTREE ENVIRO PRIVATE LIMITED
Sd/-
SUNNY DONKUPAR MAWIONG

Date : 01.07.2025 (DIRECTOR)
Place : New Delhi DIN : 10621457

Public Notice for loss of Share Certificate(s)

Miofica is hereby geen that the Sllewing share certiicate () of SBEC SUGAR LIMITED has baen
reporhed kst and has applied o e company for he ssue of duplicate share Cestificale

8. | Folio Mo. | Name of the | Cerlificate Dislinclive Mo. of

N. halder / No(s). Mo(s). shares
purchazeris)

1 | 8001418 | JITENDRA 327474 | 25600731-25620330 | 212,700
KUMAR 327802 | 39237631-394 30730

2 | 8000504 | RAJSINGH | 326457 | 20296331-20307230 | 11,500

Ay perscer (5} who has have any claim in respact of 1ba said carlificata (5 should lodge such dam
2] with the share depariment of ke Compary al 85 Regd, Office Loyan Malakpur, Utar Pradesh
250611, a5 per address given below within 15 days of the publcation of tis ROTICE. Aflef which no
chaimwil beantetained and the company will proceed wissue tha dupbcate share cerlificase (31,

Sdi-
Marme ol the Shareholders
Date :02-07-2025 JITENDRAKUMAR
Flace ; UTTAR PRADESH LEGAL HEIR OF R SINGH

dispase of the pr-np-erlit-n recover our dues.

DATE :-

Laan Name af Daoligors) Dale of Demand | Dale of Possassion
Accoun IL=gal Heir'a)/ Maotice’ Amourt as {Constructive
Ha, Lagal Represantalivels] | per Demand Mofice | Physical)
HHFGAZHOU2 1000015 | Hasim Khan, Shayna Wile 10-Apr-2025, 26-06-2025
2560 & HHFGAZIPLZ100 | Of Hasim Bhan, Ragaulla As.16,65,788) {Symibolic)
0015251 Son Of Mohd Sahabuddeen | ag on 09-Apr-2025 |

Description of Secured Assedsdmmovablia Properties:- Flat Mo UGF-4. Uoper Ground Foar, Raar
Rignl Hand Side, Withoul Roal Rights. MIG, Suit On Plob-A-58, Part O ¥hasra Moo 350 Hasing Ares
Maasuring 480 5q. Fi L& 4460 Sq. Mirs, Rad Vikar Seh&ari Awas Samill Limiled, Village-
Sadullabad, Tehsil Loni, Disiricl- Ghaziabad, tar Pradesh - 200102 Corgisting of Two Badrooms
L Dirarwing Hocen, One Kilchen, Twa Tailgls, Balkrocen, Flat Bounded by Edsl: Gommon Passags &
Fiarl Mo, UGF-3, Wesl: Plot No, A-58, North: Commin Passage & Flal Mo, UGF-1 South: Ofhers proparty

HHFNSPHOLI19000005094 B | Mokadidesh AL, Tﬂvﬁprvmzs. Rs. 9,74,588- | 28-06-2025

26-06-2025 |
HHFGAZLAP24000058164 | Piyara All Alamed ason 14-Apr-2025 | {Symbeofic)

Dezcription of Secured Asseisimmovable Properties:- Flat No. 2. Secand Flagr Back Side Withaw
Raod Rights. MIG On G+3 Standard Building. Plot Mo. B-107, B Biogk, Bhasra Mo, 222 Having Area
Measuring 356 Sq. FI Le 4236 Sq. Mir Rall Vikas, Village Sadullabad, Tehsil Lonk, District
Ghaziabad, Htar Pradesh- 201102 consisting of tee bedroams, one drawing raom, ane kitchan
and one todlet bathroam. Bounded As: East- ol Mo, B-107 A, Wesk- Piaf Na. B - 106, Morth- 25 Ft
Wida Aoed, Souih- Flot ko, B-58

HHFNSPHOUZ1000015704 & | Rakesh Kumar, | 21-Apr-2025, Rs. 16,74,282% | 28-06-2025
HHFRSPIFL21000015713 - | Shri Mati Sarita Due as on 09-04-2025 | (Symbeoiic)

Descripdion of Secured Asseisimmowable Propertias:- Hezidantial Flat Bearing Ma. 316 Third Floor
(Salham Side), 1BHE, having 115 Super Area 51,16 5q. Mirs, Le 550 5q. FL Built-gr Piol Mo, 5803, Area
Maasurng 1024 3, Yards Dut Of Khata bo, 53, Khasra Mo, 176 Situaied Al Royal Residency Agariment
Sal Enclava Vikege- Bhangat, Begumpur, 1B LG4 G4 Paroana & Tehsil-Dadri, District- Gautsm Budh
Magar, Wiar Pradesh. (hereinafber Raferred To As “the Seid Proparty "), Boundead By: Easi- Flat Mo
315/ Oher's Flol Wasl: Olhar Unittnoad, Marth- Enlrg OFer's Plal. Seulh- Cpin/Road

DATE :- 02-07-2025, Sd/- Authorised Officer

PLACE:- DELHINCR FOR HERO HOUSING FINANCE LIMITED

Jammu and Kashmir Bank Ltd.

Finance Limited

Bzzals & in compEan

nalicas,

possession of the proferynesdeser

subjesl o the charga af PNB

PLACE:- DELHI

R, FFICE: 6 o Ao, 2, . Na, e D001 PH 01 TP, XTI 2RI e nowpntbsrg o
BRANCH ADDRESS: C221, First Floor, C-Block, Mata Chanan Devi Road, Janakpuri, New Delhi - 110058
BRANCH ADDRESS: Ground Floor, D-2, Sector - 3, Noida (U.P.) - 201301

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Wheraas the unders I'IBF] I:uTrlE the Authorised I?Jf'-:-"g of ihe PHNE Hﬂnlﬁln%Flname Lid. tmder the Sr:cunhs.aan and Reconsinclion %ﬂ-‘lnmﬁ !
of Rule B[t of Enforcament of 12}

Rule 3 of ihs Secunly Infzresl (Enforcemant) Rules 2002, issued der : = 1
respestive bormower's to repay the amount &5 menbaoned against each account wahin 60 days from the date of notices)’ date of receipt of the said

The bormowers haw;g faad 1o repay the Bmound, nofice s heve ,
] i 5 i Fenen bisow m exercise powers confermed on himbes un

b sl Rulas antha dedés mantioned againsl aach sccounl

T borrower's in particular and the publicin ganerat s hereby cautioned not to deal with the propemyies and an_iﬁmalmg with the Etré:p&.':,-.l_m will be

Heusing Financa Lid.., for (he amiauni and interest theraon as per lean agreament. The b

TATA CAPITAL HOUSING FINANCE LIMITED

Reisr ;1 P, Tome A, P Busess P, Gasperao Kaam Mg, Lowe P b 9

a»

TﬂTﬂ Brach Asdrass: B-35, 131 & 2nd Floor. Abowvi HDFC Bark, Lajpal Nagar 2, Mew Dalhl 190023
LOAN ACCOUNT NO: TCHRLOIS9000 100213546, TCHINGISO0001002188082, TCHRFO353000100375256

“Matice is hereby given to the public in general and in particular to Mr. Suraj Jaiswal
LBEIFH:I'HEI:I. and Mrs. Kiran Jaiswal (Co-borrower {a}fu'GUﬂmntﬂr.lﬂ and their legal
eirsirepresantatives, that the Authorised Officer of TATA Capital Housing Finance
Ltd. [TCHFL}, by following due procedure under SARFAESI Act 2002, has taken the
Phﬁsical Possassion of the Immovable Property, more particularly describad in
schedule A below, as morigaged with TCHFL, Despite giving several nofices you
have failed! neglected to remove inventory lying in the sald premises. Hence, vide
this notice you are given last chance to remove the inventory lying in the
Immovable property within 07 {Eﬂenédays from the date of publication of this
notice, failing which the Authorised Officer shall proceed with disposal of the
inveniory according to merit. The Authorised Officer and TCHFL shall not be held
rasponsible for the same. Please note that we have identified the buyer for sallin
the lying inventory at the properly, there is no response from your side we wi

All piece & parcels of Residential Built Up Lefi Hand Side, Second Floor, Porlion of
Property Mo, 128, measuring arsa 50 S5q. Yards, Plinth/Covered area 41.80 5g. Mirs., upto
the axtant of cailing hevel, consisting of twe room sat tharaon, along with use of roof of top
floor ondy for maintenance/Repairinstallation TV antenna and water {ank, alongwith
undivided individual, impartial and proportionale share in the land undarmeath, oul of
khasra no 4129, situatad af abadi of old Anarkall, Mear Radhey Puri, in the area of village
KEhureji Khas, illaga Shahdara, Delhi-110051 with all common amenities mentioned
in Sale Deed, Boundaries: East:- Budt-up Property No. 126, West:- Porion of said
Proparty Mo, 128, North: Road. South: Buill-up Proparty No, 128,

02.07.2025

Sdi- Authorised Officer
For TATA CAPITAL HOUSING FINANCE LIMITED

acurly Inberest Azt 2002, and i axercise of powers conlerad under su:u:hu::n‘l!ﬁ

he date menlionad againsl each accowt ca

faad Wl

demand mabicals on ing upan the

5 fakan

given o the bormowear's and the plbiic in ﬁnarahhat the mde:.a%nﬂd s Jaer)

F Sechor 1304 of tha said Act raad with

orrowers’ attantion is invited

o provisions of Sub-section (8) ofBection3 of the Act, in respect of time avallable, to redeem The secured assets.
Lozn Mame of the Demand Amoun Duate of Description Of Tha
Acocurnl BorrowerCo Nalics Cutstanding | Possesslon Property Martgaped
Ho. BorrowerlGuarantor |  Date | | Taltan
HOUJAN! | Rakesh Humar & 15.04.2025 | Rs. 70,69,448.08/- (Rupeas Seventy | 27.06.2025 [HNo.- 1 _Znd Floar, Block BFH,
0120768813 | Chandra Mauli Singh lakh Sixty Mine Thausand Four Hundred {Symboic) Shalimar Bagh, Delhi-110088
B.0.: Janakpuri | Forty Eight and Exght Peise Onlyy |
NHLINOW |All Tha Legal Hairs |23.10.2024 | Rs.17,32,203.80 (Runees Secentzen |28.06.2025 | Shop Lig 18, Lower Groynd Flooe
OE20/509800 | Of Late Lakh Thety Two Thaousand Two Hundred | [Physical) aé% EIE‘:} al o, G5 04 GH
B.O. Noida | Mr. Ramchasan & And Three And Eighty Palsa Only} | 0, Gayr Lay 1 Graater MNokla
. wesl, Graaler Moida, Gautam
Mrs. Gayatri zaﬁ’?iz."u 1Hagar. Uttar Pradesh -

PLACE:- JANAKPURI, NOIDA, DATE:~ 01-07-2025

AUTHORIZED E-JFFIGER, PNB HOUSING FINANCE LTD.

+" YES BANK

Yes Bank Limited Regd. Office: YES BANK House, Off Western Express Highway,
Santacruz (East), Mumbai — 400055. Website : www.yesbank.in

POSSESSION NOTICE (U/S. RULE 8 (1) - FOR IMMOVABLE PROPERTY)

AFA Valid up to 30.06.2026

FORM NO, 14 [See Regulation 33(2)]
OFFICE OF THE RECOVERY OFFICER-II
DEBTS RECOVERY TRIBUNAL DELHI (DRT 3)
dth Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE
INCOME TAX ACT, 1961,
RCIG/I2025 21.05.2025
CANARA BANK
Versus

M/S UNITED COLD CHAIN AND FOOD PROCESSING LTD
To,
(CD 1) M/S UNITED COLD CHAIN AND FOOD PROCESSING LTD
C-88, NEW FRUIT MARKET AZAD PUR 110033 Central, DELHI-110:033

(CD2) MR ABHINAV JAGGI

BLOCKF 1 HOUSE NC& MODEL TOWN I, DELHI-110009 1
(CD 3) MR PAWAN JAGGI

BLOCKF 1 HOUSENOG& MODELTOWN I, DELHI-110009

(CD4) MRS JYOTIJAGGI
BLOCKF 1 HOUSENOG IMODELTOWM ||, DELHI-110009
This Is to notify that as per the Recovery Cerlificale issued in pursuance of orders
passad by the Presiding Officer, DEBTS RECOVERY TRIBUNAL DELHI(DRT 3} in
TAIS/2022 an amount of Rs. 1251613955.67 (Rupees One Twenty Five
Crores Sixteen Lakhs Thirteen Thousands Nine Hundred Fifty Five And
Paise Sixty Seven Only) along with pendenteliite and future interest @12%
Simple Interast Yearty we.f. 27/08/2018 till realization and costs of Rs 150000
(Rupees One Lakh Fifty Thousands Only) has become due against you (Jointly
and severaliy/Fully/Limitad).
2. You are hereby directed to pay the above sum within 15 days of the receipts of the
notice, failing which the recovery shall be made in accordance with the Recovery of
Diebts Due to Banks and Financial Insttutions Act, 1993 and Rules there under.
3. You are hereby ordered to declare on an affidavil the particulars of yours assets
on or before the next date of hearing
4 You are hereby ordered to appaar before the undessigned on 030712025 31 10:30
a.m, for further proceedings.
5. Inaddition tothe sum aforesaid, you will also be liable io pay

fa} Suchinterasis as is payable for the period commencing immediately aftar this

nofice of the certificale | execution proceedings.
{b} All costs, charges and expenses incurmed in respect of the service of this
notice and warrants and other processes and all other proceedings taken for

recovering the amount due.
Gévan undermy hand and the saal of the Tnbunal, onthis date: 21/05/2025.

RECOVERY OFFICER,
DEBTS RECOVERY TRIBUNAL DELHI (DRT-3)

‘.:J&K Bank

Serving To Empower

Impaired Assets Portfolio Management Department

Zonal Office Kathua (J&K), Near Forest protection force office,
Kathua-184102 J&K, Tel: 01922-234663 E: amid.zojtwo@jkbmail.com

Registered office Corporate Headquarters M.A. Road, Srinagar 190001 Kashmir, India
T +91 (0)194 2481 930-35, F +91 (0)194 248 1928,
CIN: L65110JK1938SGC000048 E: info@jkbmail.com, W: www.jkbank.net

NOTICE
Under Rule 3 of Security Interest (Enforcement) Rules 2002.

All of you the under mentioned parties, are hereby informed that Bank has initiated proceeding against each of you under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002; that the notice under Section 13 (2)
of the Act has been sent to each of you separately by speed post and the same addressed to some of the addresses have returned
undelivered. Hence each of you is hereby called upon to take notice to pay the outstanding amount along with interest within 60days from
the date of this publication, falling which the Bank will proceed against below mentioned properties / securities to realize its dues with
interest and cost as contemplated under the Act. Needless to mention that the notice is addressed to you without prejudice to any other
remedy available to the Bank.

The undersigned being the Authorized Officer of YES Bank Ltd. under the provisions of the Securitisation and Reconstruction of
Financials Assets and Enforcement of Security Interest Act,2002 and in exercise of powers conferred under Sec.13(12) read with
rule 9 of the Security Interest (Enforcement) Rules, 2002 issued demand notices calling upon the respective borrowers mentioned
hereunder to repay the amounts mentioned in the respective notices U/s.13(2) of the said Act within a period of 60 days.

The respective borrowers having failed to repay the said amounts, notice is hereby given to the borrowers and public in general that
the undersigned has taken symbolic possession of the properties described herein below in exercise of powers conferred on me
under Sec.13(4) of the said Act read with Rule 9 of the said Rules.

The respective borrowers in particular and public in general are hereby cautioned not to deal with the said properties and any
dealing with these properties will be subject to the charge of the YES Bank Ltd. for the respective amount mentioned herein below
along with interest thereon at contracted rate.

Account Name of Borrower  |Date of Notice Notice Amount Date of Symbolic
No. Uls.13(2) (Rs.) Possession
MIC005001405674 | PINKICHARAN SINGH 09th-Apr- |Rs. 23,31,090.98 (Rupees Twenty Three Lakhs Thirty 01st-Jul-
2025 One Thousand Ninety and Ninety Eight Paise Only)as 2025
on 08.04.2025

: Date of SARFAESI Description of
Branch Party Particulars Notice & Outstanding Property/Security
1. Mr. Devi Dutt S/o Sh. Parma Nand, R/o Kutra 15.05.2025 Hypothecation of Educational

Bigra Bag, Udham Singh Nagar, Uttarakhand-262308 (Borrower) Also| ~ Rs.12,28,932- l|nstitution Bus, Maker Name: TATA
at: Clo British International School, Sector-D, Sainik Colony, Jammu|__ 28 0n01.05.2025 1\i0TORS LIMITED, Model:
(J&K)-180011. 2. Mr. Rohit Gupta S/o Sh. Vijay Gupta, R/o H. No. 374 Gali Chahbil Wali, Near | WINGER FL SK 3200 FR 18S BS VI
Vishal Garments Jammu, Tehsil & Distt. Jammu (J&K)-180001 (Guarantor). 3. Mr. Tarun Behl|bearing Registration No.
S/o Sh. Bal Krishan Behl, R/o No. 101, Sector No. 06, Channi Himmat, Jammu, Tehsil & Distt. | JKO2DF4907 standing in the name of
Jammu (J&K)-180015. Mr. Devi Dutt

ML Mr. Devi Dutt S/o Sh. Parma Nand, R/o Kutra Hypothecation of Educational
Bigra Bag, Udham Singh Nagar, Uttarakhand-262308 (Borrower) Also| ~ Rs.13,92,924/- | |nstitution Bus, Maker Name: TATA
at: Clo British International School, Sector-D, Sainik Colony, Jammu|__as on 01.05.2025 [MOTORS LIMITED, Model:
(J&K)-180011. 2. Mr. Rohit Gupta S/o Sh. Vijay Gupta, R/o H. No. 374 Gali Chahbil Wali, Near | WINGER FL SK 3200 FR 185 BS VI
Vishal Garments Jammu, Tehsil & Distt. Jammu (J&K)-180001 (Guarantor). 3. Mr. Tarun Behl|{bearing Registration No.
S/o Sh. Bal Krishan Behl, R/o No. 101, Sector No. 06, Channi Himmat, Jammu, Tehsil & Distt. | JKO2DF4924 standing in the name of
Jammu (J&K)-180015. Mr. Devi Dutt.

You are further advised to note that as per various sections of the said act, you are restrained / prohibited from disposing off / dealing with
the above security or transferring by way of sale, lease or otherwise the above secured assets.

The Borrower’s attention is invited to the provisions of Sub Section (8) of Section 13 of SARFAESI ACT, in respect of time available to
redeem the secured assets.

Date : 25.06.2025
Place: Kathua (J&K)

15.05.2025

Authorised Officer
Jammu & Kashmir Bank Ltd.

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate office; Chola Crest, Super B, ©54 & C55. 4, Third Vi Ka Industrial Estale,
Guindy, Chennai-B00 032

& Chola

el @ fved I

Possession Notice [(Appendix IV) Under Rule 8 (1)]

WHEREAS the undersigned being the Autharised Officer of M's. Cholamandalam investment And Finance Company Limited, under the
cecurilizaban. and Reconsiruction of Financial Assats and Enforcement of Secunly Inleresl Ack, 2002 {54 of 2002) and in exercise of powers
conferrad under Seclion 13012} read with Rules 3 of the Sacurily Intarest [Enfarcemeanlt] Rules, 2002 issead Damand MNolices dated menticnad
belove under Section 132) of the said Aot caling upon you being the borrowers (names and addressses mentioned below) o repay the amount
mentizned in ihe said notice and inferest thareon within 60 days from the date of receipt of the said nofice. The bemowers mentioned herein below
having failed to repay the amount, nofice is kereby given to the barrowsers mentionsd herein below and ihe publicin general that the endersigned
has laken possassion of the proparty dascnbed herein Dalow in eXarcisa of pawers canferrsd on me under sub-seciion (4) Sectan 13 of the Acd
read wath Fule 8 of the Sacurily intergst (Enforcermeant) Rulas, 2002, The barrewers mantionad harg in above in pariculas and the public ingenaral
ara heredy caulionad nol o deal with said property and dealings with the proparty will be subject 1o the charge of Mis. Cholamandalam
Investment And Finance Company Limited foran amount as mentioned hemain urdar and interest thenon. Tha borrower's atlention i invitad 1o
| provisions of sub-section (B) of Section 13 ofthe Act, in respect of fime evalable, to redeem the secured assats.
NAME AND ADDRESS w E wl pe AMT DESCRIPTION OF DATE OF
OF BORROWER'S & = = THE IMMOVABLE POSSESSION]
LOAN/AC No. = w3 PROPERTY
Loan Alc Nos, LAPAFZD000110520 = Rs.2010447/- | All that place and parcel of Residential Housa- =
1. Mr/Mrs. Hariom Yiri Singh E (Rupeas | Admeasuring area of 232 Sq. Mir, Situated at} =S
2. MriMrs. Rekha Devi =F Twenly Lakhs | Khasra No.296, Mauza Varkatpur, Post -| = E
3. Mr/Mrs. Veeri Singh u d Ten Gazipur, Tehsil & Dist. — Firozabad, Uttar = W
4. Mr/Mrs. Sachin Varma g Thousand | Pradesh - 283203, and Bounded on - East 1| =8
5. Mr/Mrs. Prem Vati Four Hundred | House of Ramjilal, Wast - Houss of Lalaram, £
At : Khanja Pur Tharfutagajipur, Near Ratan Forty Seven | Morth - House of Ramduft, South - 186 Wide
Bhatta, Firozabad, Uttar Pradesh - 283203 Onlvlason | Road
Also At : Gata Mo, 296, Mauza Barkatpur, Post T16-04-2025
Gazipur, Mauza Barkatpur, Firozabad,
Firozabad, Uttar Pradesh, 283203
Loan Alc Nos. LAPIFZDO00107982 w Rs. 20123100 | All that plece and parcel of commearclal shop =
1. Mr/Mrs. Gaurl Shankar = (Rupees | and plot lotal area of 3432 Sq. FL, Situated at]| w5
2. Mr/Mrs. Satyaprakash Satyaprakash 3 Twenty Lakhs | Gata Mo. 223, Village Magia Himant, Mauza| & i3
3. MriMrs. Shreemati Shreemati £ I'WESVE Khairgarh, Pargana Mustfabad, Khalrgarh, = i
4. MriMrs. Atul Kurmnar Thowsand | Firozabad. 263203, Uttar Pradesh. Boundaries| =8
At : Nagla Himmatkhairgarh Firozabad, Near Thres as per Title deed :- » East :- Shadak Kharagarh =
SB|Bank, Firozabad. Uttar Pradesh - 283203 Hundred Ten | Pratapur, » West - Khet of Omveer Singh, *
Also At - Village Nagla Himant, Mauza Only) a5 on | North := Plot of Shrimati Devi and House of
Khairgarh, Pargana Mustfabad, Khairgarh. 16-04-2025 | Satya Prakash, * South :- Plot of Shair
Firozabad, Firozabad, Uttar Pradesh, 283203 Mohammad and property of 3mi. Devi
Loan Alc Nos. HL29AGRO000B3941 w | RE2014449(- | All that piece and parcel of residential house =
1. MriMrs, Viresh Baghel = [Rupees | total area of 96.03 Sq. Mir, Khasra No31 B,| w9 &
2. MriMrs. Ramnath ADIRAM < | Twenty Lakhs | Situated at Mauza Keharai, Tehsil and Dist, - E 2
3. Mrikers, Munni RAMNATH E Fourtegn Agra, Uttar Pradesh - 282001, And Bounded e
4. MriMrs. BEERENDRA RAMNATH Thousand | Om; -=East: - Plot of Banti Kumar. «West- - Other, = &
5. MriMrs. SHASHI MAHARAJ SINGH Four Hundrad | Plot, « North: - Road 6 Mir. Wide & Exit. » South: - &
At : SHIVNAGAR CO OP HOUSING SOCEITY Farty Ning | Other Plat.
5T 1KUVADVA ROAD RAJKOT RAJKOT, Laly} as on
GREEN LAND CHOKDI, Rajkot, GUJARAT - 16-04-2025
360003
Also At : House situafed at Meara Vihar,
Mauza Kehrai, Tehsil and Distt. Agra 282001
Place : Agra & Firczabad S0/ AUTHORISED OFFICER,
Date : 28-06-2025 CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

epaper.ﬁnan{:iaiexprea.mn‘. .

Description of Secured Asset : Property House bearing Nagar Nigam No.36/34/B5/P-45 Constructed On plot no 45 admeasuring 103.5 Sq. Yards
or 86.53 Sq. Mtrs part of khasra No. 39, Situated at Shree Shribhagwan State, Mauza Kaulakkha, Tehsil District Agra. East-Plot No. 44, West-Plot
No 46, North RastaAnd exit 22 ft wide, South-Land of other.

Please note that under Section 13 (8) of the Act, in case if the dues together with all costs, charges and expenses incurred by us are tendered at
any time before the date of publication of the notice for public auction/ Sale then Sale shall not be concluded and secured asset shall not be sold
ortransferred by us, and no further step shall be taken by us for transfer or sale of that secured asset.

DATE: 01.07.2025 Sd/- AUTHORISED OFFICER

PLACE: : UP FOR YES BANK LIMITED
SMEG SMFG India Home Finance Co. Ltd.
' G ‘ h h |"E ti Corporate Off.: 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
nnasnaxii Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai - 600116, TN

Mg Enkg Hps e

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-AUCTION SALE NOTICE OF 15 DAYS FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH
PROVISION TO RULE 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.

Notice is hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s) that the below listed immovable
properties (“Secured Assets”) mortgaged / charged to the Secured Creditor, the Possession of which has been taken by the Authorised
Officer of SMFG India Home Finance Co. Ltd. (hereinafter referred to as SMHFC) (“Secured Creditor”), will be sold on “As is where
is”, “As is what is” and “Whatever there is” on the date and time mentioned herein below, for recovery of the dues mentioned herein
below and further interest and other expenses thereon till date of realization, due to SMHFC Secured Creditor from the Borrower(s) and
Guarantor(s) mentioned herein below.

S| Name of t(hc; f Reserve Price :| Date &f Date of
3 Borrower(s Description of the Properties Time o EMD
ol Guarantor(s) LAN Earg:::,g’:? :ney E-Auction [Submission
Al That Property/Parcel Of Land Being Situated In Rs
Unauthorised Shanti Kunj, Chhatarpur Delhi-30 Regn No 39 10.00 0'00/_
Lan No. - -(Eld) Residential House No. 2A, Second Floor Shanti Kunj m 18.07.2025
609139.511377706 Chhatarpur Delhi-30 Khasra No. 0/619/8/8, Case Id: Pm-Uday/ a.t 11 00
1. 1. Kalu Dhama Case/04102022105319/1 Gis Id No Of Geo-Coordination File AM to 17.07.2025
2 Poonam Dhama Dda/Gis/26092022122142/364037 and Measuring 40.13 Sg. 01.00 PM
) Mtr. Having Second Floor Bouned As Follows North:- Other's Rs. 1,00,000/- )
Property East:- Other's Proeprty South:- Other's Property
West:- 10 Ft Road
Residential Backside Flat No. S-4 On Second Floor (Rear Lhs)
Iégggggéhzzoses Built On Property Bearing Plot Numnber D-416 Block D Super | Rs. 7,90,000/- 12}017 ;|23§5
2. 1. Ankur Tyagi Covred Area Measuring 450 Sq. Feet i.e. 41.82 Sqg. Meter, AM io 17.07.2025
2. Shalini Tyagi g;;e;tigga(ljnugolony Known As Inderaprastha Colony Yozna Rs. 79,000~ | 01.00 PM
Lan No. - A Residential House No. 37&38, New No. 27, Having An Area Rs
610839211406335 & | 101.79 Sq. Meters i.e 121.75 Sq. Yards Situated At Bhopal 42.80 600/_ 18.07.2025
3 610839511422429 | Singh Road, Near Begum Bagh, Meerut City. Bounded as s at 11.00 17.07.2025
* | 1. Rohim Shekh Under :- East :- House Of Sanjay Rathore, West :- House Of AM to s
S/o. Nazir Shekh Sidhhdarth Sonkar, North :- Rasta 12 Ft. Wide, South :- Field | Rs. 4,28,000/- | 01.00 PM
2. Sahana Khatun | Of Government Collage.
Lan No. - gecczjnd I;Ioor(th)BWith R(l)\IOf cljéghés IArga II:\)lllea:;,\lurir;fgo103(.)&':c Rs
p q.yds., Property Bearing No uilt On Plot No 4 Out o
B05439211205095 | Khasra No 690/543/212, Situated In The Area Of Vilage Chowkri | 23:10:000F | 18.07.2025
4, S.lo IjRam Swaru Mubarkabad Delhi Colony Previously Know As Shambhu Nagar AM io 17.07.2025
2 Mamta Upnbal P Now Known As Onkar Nagar Block- B Gali No 30, Tri Nagar 01.00 PM
) PP Delhi-110035 Bounded as Under:- East :- Other Property Rs. 2,31,000/- )
West:- Other Property North:- Gali 5 Ft South:- Road 18 Ft.
Built Up Second Floor Without Roof Rights, Bearing Part Of Rs
Lan No. - Proeprty No A-28, Area Measuring 75 Sq.yds., Or 63.70 Sq. 16.60.000/- 18.07.2025
613939211708040 | Mirs., Out Of Khasra No 121 & 122, Khata Khatoni No 70(Yrs 7 a.t 1.'| 00
5. | 1. Jay Sharma 88-89), Situated At The Area Of Village Babarpur In The Abadi AM io 17.07.2025
2. Sonia Sharam Of 100 Ft Road East Babarpur lllaga Shahadra Delhi-110032 01.00 PM
Bounded As Under:- East:- Lobby/ Rear Side Flats/Gali West:- Rs. 1,66,000/- '
Road 14 Ft Wide, North:- Parking South:- Other Flat.
Lan No. - I .
A residential Plot Measuring 285 Sq.Yards Or 238.26. Sq. Rs.
?Tgfg 2&1?1?3786 Meters Consisting Of Khasra No. 339 & 340 New Khasra Nos.| 21,10,000/- | 18.07.2025
6 K.umar.(Throu hits After Consolidation 464 & 468Ka & 468 Ga Situated At Vill. at 11.00 17.07.2025
’ Legal Heirs) g Khanjapur, Pa(gana, Tehsil & Distt. Muzaffarnagar. East:- Plot AM to A
R/o. S/o. Mamchand Of Mahendra Singh, West :- Plot Of Vinod Kumar, North :- 15’} Rs, 2,11,000/- | 01.00 PM
2. S.hiva.ni Wide Road, South: Other Plot
Details terms and conditions of the sale are as below and the details are also provided in our/secured creditor's website at

the following link website address (https://BidDeal.in and https://www.grihashakti.com/pdf/E-Auction.pdf) The
Intending Bidders can also contact : Ashish Kaushal, on his Mob. No. 8527134222, E-mail : Ashish.Kaushal@
grihashakti.com, Naveen Kumar Tomar on his Mob. No. 7042853583, E-mail : Naveen.Tomar@grihashakti.com and
Mr. Niloy Dey, on his Mob. 9920697801, E-mail : Niloy.Dey @grihashakti.com Sd/

Place : Delhi, Ghaziabad, Meerut, Muzaffarnagar Authorized Officer,
Date : 30.06.2025 SMFG INDIA HOME FINANCE CO. LTD.

New Delhi
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INTIMATION OF FILING OF THE PRE-FILED DRAFT RED HERRING PROSPECTUS DATED JUNE 30, 2025 ("PRE-FILED
DRAFT RED HERRING PROSPECTUS™) OF STEAMHOUSE INDIA LIMITED (*COMPANY"} UNDER CHAPTER A OF THE
SECURITIES AND EXCHANGE EOARD OF INDLA (I55UE OF CAPITALAND DISCLOSURE REQUIREMENTS) REGLILATIONS,
2018, AS AMENDED (“SEBI ICOR REGULATIONS"), WITH THE SECURITIES AND EXCHANGE BOARD OF INDIA {“SEBI™)
AND BSE LIMITED AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED (TOGETHER, THE "STOCK EXCHAMNGES™) IN
RELATION TO THE PROPOSED INITIAL PUBLIC OFFERING OF ITS EQUITY SHARES OF FACE VALUE OF T2/ EACH
("EQUITY SHARES") ON THE MAIN BOARD OF THE STOCK EXCHANGES,
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STEAMHOUSE INDIA LIMITED
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THIS IS APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED (“BSE”) AND NATIONAL STOCK EXCHANGE OF INDIALIMITED (“NSE”, AND TOGETHER WITH BSE, THE “STOCK EXCHANGES”) IN COMPLIANCE WITH
CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS”).

PUBLIC ANNOUNCEMENT
PURT UgdM H&T / PURC TAGR DI

TENNELO =

TENNECO CLEAN AIR INDIALIMITED | -

Our Company was originally incorporated as ‘Tenneco Clean Air India Private Limited’ at Chennai, Tamil Nadu, India, as a private limited company under the Companies Act, 2013, pursuant to a certificate of incorporation dated December 7.
21, 2018, issued by the Central Registration Centre on behalf of the Registrar of Companies, Tamil Nadu and Andaman at Chennai (‘RoC”). Subsequently, our Company was converted into a public limited company pursuant to a resolution
passed by our Board on February 18, 2025, and a special resolution passed by our Shareholders on February 21, 2025, and consequently the name of our Company was changed to ‘Tenneco Clean Air India Limited’. A fresh certificate of
incorporation dated May 16, 2025 was issued by the Central Processing Centre on behalf of the RoC upon conversion to public limited company. For details, see “History and Certain Corporate Matters” beginning on page 283 of the draft
red herring prospectus dated June 30, 2025 (‘DRHP”). 0.
Registered Office: RNS2, Nissan Supplier Park SIPCOT Industrial Park, Oragadam Industrial Corridor, Sriperumbudur Taluk, Kancheepuram District - 602 105, Tamil Nadu, India

Corporate Office: 10" Floor, Tower B, Paras Twin Towers, Sector-54, Golf Course Road, Gurugram — 122 002, Haryana, India
Contact Person: Garima Sharma, Company Secretary and Compliance Officer; Tel.: +91 124 4784 530 10.
E-mail: Tennecolndialnvestors@tenneco.com; Website: www.tennecoindia.com; Corporate Identity Number: U29308TN2018FLC126510
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OUR PROMOTERS: TENNECO MAURITIUS HOLDINGS LIMITED, TENNECO (MAURITIUS) LIMITED, FEDERAL-MOGUL INVESTMENTS B.V.,

12, | SfRA FAITT YR GRT GIRT 21 BT SWIRT | Gy 7y
FEDERAL-MOGUL PTY LTD AND TENNECO LLC Wwin e m e
INITIAL PUBLIC OFFER OF UP TO [e] EQUITY SHARES OF FACE VALUE OF T 10 EACH (“EQUITY SHARES”) OF TENNECO CLEAN AIR INDIA LIMITED (“OUR COMPANY” OR THE “ISSUER”) FOR CASH AT A PRICE OF ¥ [e] PER EQUITY L ’
SHARE (INCLUDING A PREMIUM OF % [¢] PER EQUITY SHARE) (“OFFER PRICE”) AGGREGATING UP TO ¥ 30,000.00 MILLION (THE “OFFER”) THROUGH AN OFFER FOR SALE OF UP TO [e] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH 13 mﬁ%i;%' @ Sifrgpd W @ W -
Ugdrd MY T<dTell YRIdR] SINR

AGGREGATING UP TO < 30,000.00 MILLION ”) (THE “OFFER FOR SALE” AND SUCH EQUITY SHARES, THE “OFFERED SHARES”) BY TENNECO MAURITIUS HOLDINGS LIMITED (“PROMOTER SELLING SHAREHOLDER”). THE OFFER SHALL
CONSTITUTE [#]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

THE FACE VALUE OF THE EQUITY SHARE IS ¥ 10 EACH. THE OFFER PRICE IS [e] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT SIZE WILL BE DECIDED BY OUR COMPANY,
IN CONSULTATION WITH THE BRLMS, AND WILL BE ADVERTISED IN ALL EDITIONS OF [e] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [e] (A WIDELY CIRCULATED HINDI NATIONAL DAILY
NEWSPAPER), AND [e] EDITION OF [e] (A WIDELY CIRCULATED TAMIL DAILY NEWSPAPER, TAMIL BEING THE REGIONAL LANGUAGE OF TAMIL NADU WHERE OUR REGISTERED OFFICE IS SITUATED), AT LEAST TWO WORKING DAYS
PRIOR TO THE BID/OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE BSE AND NSE FOR UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBI ICDR REGULATIONS.

In case of any revision in the Price Band, the Bid/Offer Period shall be extended for at least three additional Working Days after such revision of the Price Band, subject to the total Bid/Offer Period not exceeding 10 Working Days. In cases of force majeure,
banking strike or similar unforeseen circumstances, our Company, may in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid/Offer Period for a minimum of one Working Day, subject to the Bid/Offer Period not exceeding 10 Working
Days. Any revision in the Price Band, and the revised Bid/Offer Period, if applicable, shall be widely disseminated by natification to the Stock Exchanges by issuing a public notice and also by indicating the change on the respective websites of the BRLMs and
at the terminals of the Members of the Syndicate and by intimation to the Designated Intermediaries and the Sponsor Bank(s), as applicable.
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The Offer is being made in terms of Rule 19(2)(b) of the Securities Contracts (Regulation) Rules, 1957, as amended (the “SCRR"), read with Regulation 31 of the SEBI ICDR Regulations. The Offer is being made through the Book Building Process in accordance
with Regulation 6(1) of the SEBI ICDR Regulations wherein not more than 50% of the Offer shall be available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs”) (the “QIB Portion”), provided that our Company, in consultation with
the BRLMs, may allocate up to 60% of the QIB Portion to Anchor Investors and the basis of such allocation will be on a discretionary basis by our Company, in consultation with the BRLMs, in accordance with the SEBI ICDR Regulations (the “Anchor Investor

Portion”), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from the domestic Mutual Funds at or above the price at which allocation is made to Anchor Investors (“Anchor Investor Allocation Price”). In the I/~
event of under-subscription or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the remaining QIB Portion (“Net QIB Portion”). Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate basis i 02.07.2025 IBBI/IPA-003/ICAI-N-00418/2022-32?/1??3
only to Mutual Funds, subject to valid Bids being received at or above the Offer Price, and the remainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all QIBs (other than Anchor Investors), including Mutual Funds, subject T R AFA 30-06-2026 70 ¥
to valid Bids being received at or above the Offer Price. Further, not less than 15% of the Offer shall be available for allocation to Non-Institutional Investors (“Non-Institutional Portion”) of which one-third of the Non-Institutional Portion shall be available for

allocation to Bidders with an application size of more than ¥ 200,000 and up to ¥ 1,000,000 and two-thirds of the Non-Institutional Portion shall be available for allocation to Bidders with an application size of more than ¥ 1,000,000 and under-subscription in - - —_—

either of these two sub-categories of Non-Institutional Portion may be allocated to Bidders in the other sub-category of Non-Institutional Portion in accordance with the SEBI ICDR Regulations, subject to valid Bids being received at or above the Offer Price. bl m=_ E E!T W, A St T

Further, not less than 35% of the Offer shall be available for allocation to Retail Individual Investors (“Retail Portion”), in accordance with the SEBI ICDR Regulations, subject to valid Bids being received from them at or above the Offer Price. All Bidders (except «/ YES BANK o srmewi oo, o o, itz e 02 afr 1,

Anchor Investors) shall mandatorily participate in this Offer only through the Application Supported by Blocked Amount (“ASBA”) process and shall provide details of their respective bank account (including UPI ID (defined hereinafter) in case of UPI Bidders 142 Tofem =m0, 240000, TEATE: www.veshank.in
(defined hereinafter)) in which the Bid Amount will be blocked by the Self Certified Syndicate Banks (“SCSBs”) or the Sponsor Bank(s), as the case may be. Anchor Investors are not permitted to participate in the Offer through the ASBA process. For details, T ferer] fereh]

see “Offer Procedure” beginning on page 507 of the DRHP. gy fi (i ) T, 2002 B B 8 (6 ) 3 W % W ufsn P SR
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This public announcement is being made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt
of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP dated June 30, 2025 with the SEBI and the Stock Exchanges.
Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI has been made available to the public for comments, if any, for a period of at least 21 days from the date of publication of public announcement by hosting it
on the website of the Company at www.tennecoindia.com, website of the SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e., BSE and NSE at www.bseindia.com and www.nseindia.com, respectively and the websites of the BRLMs, i.e.,
JM Financial Limited, Citigroup Global Markets India Private Limited, Axis Capital Limited and HSBC Securities and Capital Markets (India) Private Limited at www.jmfl.com, www.online.citibank.co.in/rhtm/citigroupglobalscreen1.htm, www.axiscapital.co.in and
www.business.hsbc.co.in, respectively. Our Company hereby invites the public to give comments on the DRHP filed with SEBI and the Stock Exchanges with respect to disclosures made in the DRHP. The public is requested to send a copy of their comments
to SEBI, the Company and/or the BRLMs at their respective addresses mentioned below in relation to the Offer. All comments must be received by SEBI, the Company and/or the BRLMs in relation to the offer at their respective addresses mentioned below on
or before 5.00 p.m. on the 21t day from the date of publication of this public announcement.

Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in this Offer unless they can afford to take the risk of losing their entire investment. Investors are advised to read the risk factors carefully before

taking an investment decision in this Offer. For taking an investment decision, investors must rely on their own examination of the Issuer and the Offer, including the risks involved. The Equity Shares have not been recommended or approved by SEBI, nor does w | e sk - bl e wafn w i TR
o . . L P A e T 3R A w Fererrm (] Tl (F §
SEBI guarantee the accuracy or adequacy of the contents of the DRHP. Specific attention of the investors is invited to “Risk Factors” beginning on page 45 of the DRHP. are
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Any decision to invest in the Equity Shares described in the DRHP may only be taken after the Red Herring Prospectus (‘RHP”) has been filed with the RoC and must be made solely on the basis of such RHP as there may be material changes in the RHP from Im v ey (00T R s aaeg I.-*, a7 " b
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For details of the share capital, capital structure of our Company, the names of the signatories to the Memorandum of Association and the number of shares of our Company subscribed by them, please see the section “Capital Structure” on page 121 of the
DRHP. The liability of members of our Company is limited. For details of the main objects of our Company as contained in the Memorandum of Association, please see the section “History and Certain Corporate Matters” on page 283 of the DRHP. et g Bl # e AE, AT
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Citigroup Global Markets India HSBC Securities and Capital Markets | MUFG Intime India Private Limited

Private Limited (India) Private Limited (formerly known as Link Intime India
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JM Financial Limited
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Axis Capital Limited
1%t Floor, P. B. Marg

Appasaheb Marathe Marg 1202, 12" Floor, First International, Financial Centre, | Worli, Mumbai - 400 025 52/60, Mahatma Gandhi Road, Fort Private Limited) o A e T ‘rn_"rr __I_“"_l";:';
Prabhadevi, Mumbai - 400025 G Block Bandra Kurla Complex, Bandra (East), Maharashtra, India Mumbai - 400 001, Maharashtra, India C-101, 1% Floor, 247 Park, L.B.S. Marg, Vikhroli wE AN T TR .51';.,,;. ;',' ;

Mumbai - 400 098, Maharashtra, India

Tel.: +91 22 6175 9999 E-mail: tenneco.ipo@axiscap.in
E-mail: tenneco.ipo@citi.com Investor Grievance E-mail:

Investor grievance e-mail: investors.cgmib@citi.com | complaints@axiscap.in

Website: www.online.citibank.co.in/rhtm/ Website: www.axiscapital.co.in
Website: www.jmfl.com citigroupglobalscreen1.htm Contact person: Harish Patel
Contact person: Prachee Dhuri Contact person: Jitesh Agarwal SEBI registration no.: INM000012029
SEBI registration no.: INM000010361 | SEBI registration no.: INM000010718

Tel.: +91 22 4325 2183 Tel.: +91 22 6864 1289

E-mail: tennecoipo@hsbc.co.in
Investor grievance e-mail:
investorgrievance@hsbc.co.in
Website: www.business.hsbc.co.in
Contact person:

Harsh Thakkar / Harshit Tayal

SEBI registration no.: INM000010353

West, Mumbai - 400 083, Maharashtra, India wem 1 fizm &)

Tel.: +91 810 811 4949 3 MEE A ET
E-mail: tennecocleanair.ipo@in.mpms.mufg.com (), WAL 39, W
Investor grievance e-mail:  Fnfignln E"‘_’F" e
tennecocleanair.ipo@in.mpms.mufg.com :"" rﬁ“’_:_r;;?"?;;;
Website: https://in.mpms.mufg.com/ sre (M
Contact person: Shanti Gopalkrishnan SEEE ), WAL 39,
SEBI registration no.: INR000004058 T FA FE-2, FEA
S, RO EIE, s,
T WEA-282005, T
Garima Sharma, Company Secretary and Compliance Officer, Tel.: +91 124 4784 530, E-mail: Tennecolndialnvestors@tenneco.com i f:[}mﬁ:; ': ":"'I"B; "
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Maharashtra, India

Tel.: +91 22 6630 3030
E-mail: tenneco.ipo@jmfl.com
Investor grievance e-mail:
grievance.ibd@jmfl.com

COMPANY SECRETARY AND COMPLIANCE OFFICER

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.
For Tenneco Clean Air India Limited
on and behalf of the Board of Directors
Sd/-
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Place: Gurugram, Haryana
Date: July 01, 2025

Garima Sharma
Company Secretary and Compliance Officer

Tenneco Clean Air India Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equity Shares and has
filed the DRHP dated June 30, 2025 with SEBI and the Stock Exchanges. The DRHP is available on the website of the Company at www.tennecoindia.com, SEBI at www.sebi.gov.in, as well as on the websites of the BRLMs, i.e., JM Financial Limited,
Citigroup Global Markets India Private Limited, Axis Capital Limited and HSBC Securities and Capital Markets (India) Private Limited at www.jmfl.com, www.online.citibank.co.in/rhtm/citigroupglobalscreen1.htm, www.axiscapital.co.in and www.business.hsbc.
co.in, respectively and the websites of National Stock Exchange of India Limited and BSE Limited at www.nseindia.com and www.bseindia.com, respectively. Potential investors should note that investment in equity shares involves a high degree
of risk and for details relating to such risks, please see the section entitled “Risk Factors” on page 45 of the DRHP and the details set out in the RHP, when filed. Potential investors should not rely on the DRHP for making any investment decision.

This announcement does not constitute an invitation or offer of securities for sale in any jurisdiction. The Equity Shares have not been and will not be registered under the United States Securities Act of 1933, as amended (the “U.S. Securities Act’) or
any state securities laws in the United States, and unless so registered, may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the U.S. Securities
Act and in accordance with any applicable U.S. state securities laws. Accordingly, the Equity Shares are being offered and sold (i) in the United States only to “qualified institutional buyers”, as defined in Rule 144A under the U.S. Securities Act, in
transactions exempt from the registration requirements of the U.S. Securities Act and (ii) outside the United States in “offshore transactions” as defined in, and in reliance on Regulation S under the U.S. Securities Act and in accordance with the
applicable laws of the jurisdictions where such offers and sales are made. There will be no public offering of the Equity Shares in the United States.
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